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T 91, Fa< A

MINISTRY OF FINANCE

(Department of Revenue)

(THE CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION

New Delhi, the 11th June, 2025

No. 41/2025-Customs (N.T.)

S.0. 2554(E).— In exercise of the powers conferred by sub-section (1) of section 4, read with section 3 and
sub sections (1) and (1A) of section 5 of the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and
Customs, hereby appoints officer mentioned in column (4) of the Table below to exercise the powers and discharge
duties conferred or imposed on officers mentioned in column (3) of the said Table in respect of Noticee mentioned in
column (1) of the Table, for purpose of adjudication of show cause notices mentioned in column (2) therein, namely:-

TABLE
Name of the Noticee(s) Show Cause Notice | Name of Adjudicating Authorities | Common Adjudicating
and Address (M/s.) Number and Date Authority appointed
1 2 3 4
M/s Bando (India) Pvt. Deputy Commissioner of Customs,
Ltd., Plot gilééozzozlzgated Import Assessment, ICD Whitefield,
No0.436, Sector-8, IMT T Bengaluru
Manesar - 122050, 253/2021-22 dated | Assistant Commissioner of Customs, | Commissioner of
Gurugram, Haryana 16.03.2022 Gr-1 & Il, ACC-Import, New Delhi [ Customs, Chennai II,
07/2024 dated Deputy Commissioner, Gr-11, Import,
01.02.2024 Chennai-I1 (Import)
248/2024 dated Deputy Commissioner of Customs
05.03.2024 (PAG), AP& ACC, Bengaluru

[F. No. 466/40/2024-CusV]

MEGHA BANSAL, Under Secy.
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